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Y HT GEAdhdl & TR H AT FAST HA &
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3ggedl IR FROT #F1 FUa

AR & AU FT jeoe 51H(T), FHATT grofr
AT & 9fa &ar H19 W I & forw snfese Har g

3¢, U & AREYNT IRTEIAR-dF FI Tk 3aTh
HET § 3R 38 Yidgho AUy gRfEufadl & Awa
3SIEY & 37eccd T A IGel H Tgd FgcaquT AT 37T
$r &1 aTAT H, Fc Gohe H ¢ 3R & & &7 oy TEar 7
37ellefeh 31cTfeH FAT gled & FRUT, Seish TRIOT 3R GR&T &
T IR g R ST 3aRTes g

Fel AR SR goIfad @ AR AR S & 3ed
AT Jhel H 31 g1 I8 o q@r r § T e
T § 35 T&IAT H Fal oI, A0 g fhd I & JAleTe
q, 3T Toai & gRarfed fRar a1 o S™r Jar g1 Isg
H IR-SR 37hra 3R 379 Fr aRufan, sa 3merer &
AR 3F deot BT IR Yged A &1 faegaT fafear sa
HEIT T THAT FA & [T qATeT 87 81

FANT YaRT H AET HUR FW g & FHROT,
HE F YYFT gl dled T & ®T H o F¢ gAN Fi¥H 3R
AT 3egaEdr HI HTEEAT T UR g1 I-aRFaRe
For Gidr SAfe ar A\, F T Sedl ST & A1y,
goT O3 & NS I TRl HT, AT HEET & AT
ST 3R @e & w0 & 3ufar & 3reman, 3faRed #@gca
g AT ¥ 3WFd PRSP A e @ gL, ¢ FeI @l
ofl, g7 O 1 9 9 qU ol AT HRATE O & & H S
e H FAY TG @ S, IR AT ITagFd L el ST
HehdT|

T fAe 3ok AR Freanl gerf w FRar s
h, 3R Fe & Tolld & g7 3T G@anT Sifdsw fhar &
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® H 3cUeal I IR Ui AR HaT el @G &
39ANT EaRT Giehfceh dTcia)or I e 3R FUR T,
IR o dfaus & ngede 51HR(T) A, W& IgANEh
ot & 9fd gar #d W@ & fov aRefeua §, afgua
& gdlfed 3elede & Hd # fhafead &&= & faw, &
a3t & g 1 FaUT GfANY fhar S AT g

Fet &1 amATioieh, FEpide 3R e suAfaar 3R
e P GE §U, AR IAFT TRETOT ARTT A H
fow, e & au & gfovy == & fow 3R @y &, W@
wBit & g F e & for @Ea & oafavy & &
for 3R 3¢ yorfad & @Whaid W & v @ wEi &
foraTa a1 e gaee i fafaafaa e & fov, 3k 39
MTead gl dlell Sfelam & fgdl T JRem & 31 gaIsial
& T 8 YR fgd & v A [AfY HfOfAafag & S
gl

g e qafead segeat 61 wita & v $wa
gl
37T fadrs geqgd B
wsTeTe e,
gHIT FA
HfauT & qeoq 304 F WUS (W) F Weqd & e
AgAfRA Useufa AgleT & RAwIRer|

(sfafaf: FEar 9.2 (29) faf2/2014 e 22 &AM,
2015 Yv&: WaeTe el gy #E, 9 Rfrse afe,
TSI fauTer |81, SAR)

R & TSgAfd FRIGT of o 3¢ (T FHl
gy 3R ARl ygea a1 a1 RfRwEd) @GR,
2015 #r fawgard ¥ 3H9d gl & A HRT F
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AT & 3eJeoq 304 & WUS (W) & TWeds & HTa0T
A 3ad Q9T A Ty QU Fem A g &
STl T 3eTHIeT fohar
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Yo R dael e

a9 &1 @vs 5, afe sffaafAa fear sar g ar,
T TWHR A, Fel & FER gaora O f@aa & e
WA I Ay RfFAc I &= f& Afd _dga &= &
forT | &am|

fa9ae @1 @us 15, Ife IMRAEITAT fhar Srar &
al, I &R FI, 30 JAATH & el dl FRTead
el & JIATT s 99 & v gered sem|

JEATd Tedriele WAET R Afcds yid &1 ¢
3R =R Fega: & vt & Fefea g

wsTeTe e,
gHRr A7
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(Authorised English Translation)

Bill No. 16 of 2015

THE RAJASTHAN CAMEL (PROHIBITION OF
SLAUGHTER AND REGULATION OF TEMPORARY
MIGRATION OR EXPORT) BILL, 2015
(To be Introduced in the Rajasthan Legislative Assembly)

A

Bill

to provide for prohibition of slaughter of camel and also to
regulate temporary migration or export thereof from Rajasthan.

Be it enacted by the Rajasthan State Legislature in the Sixty-
sixthYear of the Republic of India, as follows:-

1. Short title, extent and commencement.- (1) This Act
may be called the Rajasthan Camel (Prohibition of Slaughter and
Regulation of Temporary Migration or Export) Act, 2015.

(2) It extends to the whole of the State of Rajasthan.
(3) It shall come into force at once.

2. Definitions.- In this Act, unless the context otherwise
requires,-

(a) “camel meat” means flesh of camel,;

(b) “camel” means an animal of camelus genus;

(¢) “Code” means the Code of Criminal Procedure, 1973
(Central Act No. 2 of 1974);

(d) “Competent Authority” means Collector of a District
and includes any other officer who may be
authorized in this behalf by the State Government by
notification in the Official Gazette to exercise the
powers and perform the functions of the Competent
Authority under this Act or the rules made
thereunder for such area or areas and for such period
as may he specified in the notification;

(e) “Divisional Commissioner” means a Commissioner
appointed by the State Government under section 17
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of Rajasthan Land Revenue Act, 1956 (Act No. 15

of 1956);

(f) “export” means to take out of the State of Rajasthan
to any other place out of the State of Rajasthan;

(g) “famine and scarcity affected area” shall mean an
area affected by famine or scarcity in respect of
which a declaration has been made by the State
Government under an appropriate law by a
notification in the Official Gazette;

(h) “slaughter” means intentional killing by any method
and for any purpose whatsoever;

(1) “transporter” means and includes,-

(a) in the case of a goods carriage as defined in the
Motor Vehicles Act, 1988 (Central Act No. 59 of
1988),-

(1) the owner, if the booking is undertaken under

his instruction or with his knowledge;

(i1) the person for the time being incharge of the
vehicle;

(ii1) the person for the time being incharge of
booking of goods or livestock;

(iv) the Managing Director, Executive Director,
General Manager or Chief Executive or any
other person incharge of business, as the
case may be, (where the owner is a
company) when the bookings are undertaken
under his instruction or with his knowledge;

(v) the partner, in the case of a partnership firm,
if the booking is undertaken under his
instruction or with his knowledge;

(b) in the case of Railway Goods Train,-

(i) the person for the time being incharge of
booking of goods and livestock at a Railway
Station; and/or

(i1) the person who prepares Railway Receipts at
a Railway Station;
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(c) the consignee to whom the livestock is to be
delivered; and

(d) in any other case, the person carrying or
accompanying the livestock.

3. Prohibition of slaughter of camel.- Notwithstanding
anything contained in any law for the time being in force or in any
usage or custom to the contrary, no person shall slaughter or cause
to be slaughtered or offer or cause to be offered for slaughter any
camel.

4. Prohibition of possession, sale or transport of camel
meat and camel meat products.- Notwithstanding anything
contained in any other law for the time being in force, no person
shall possess, sale or transport for sale or cause to be sold or
transported camel meat or camel meat products in any form.

5. Prohibition of export of camel for the purpose of
slaughter and regulation of temporary migration or export for
other purposes.- (1) No person shall export and cause to be
exported any camel himself or through his agent, servant or other
person acting in his behalf from any place within the State to any
place outside the State for the purposes of slaughter or with the
knowledge that it may be or is likely to be slaughtered.

(2) Notwithstanding anything contained in sub-section (1)
temporary migration of camel from the famine and scarcity
affected areas of Rajasthan may be allowed by the Competent
Authority to other States in India for grazing purposes under a
valid permit in the manner prescribed and hereinafter laid down.

(3) Any person residing in any famine and scarcity affected
area and desiring migration of any camel shall apply to the
Competent Authority having jurisdiction over such area stating the
circumstances necessitating the proposed migration together with
the number of camel and name of the State or States to which
migration is proposed and the period for which the permit is
required.

(4) The Competent Authority after satisfying itself about the
genuineness of the request of the applicant referred in sub-section
(3), may grant him a permit in the prescribed form and manner
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which among other things may provide for affixing of
identification mark before such temporary migration of camel is
allowed out of the State and in no case the period of said migration
shall extend beyond the month of August next following the date
of grant of the permit.

(5) On return from temporary migration the applicant
referred to in sub-section (3), shall inform the Competent
Authority in writing about the number of camel brought back by
him together with the explanation for variation, if any.

(6) If any person does not bring back such camel into the
State and also within the period specified in the permit he shall be
deemed to have contravened the provisions of sub-section (1).

(7) The Competent Authority may issue special permit in the
prescribed manner for export of camel from Rajasthan for
agricultural or dairy farming purposes or for participation in an
animal fair, and before granting such permission the Competent
Authority shall also ensure that such export in no way reduces the
number of such camel below the level of actual requirement of the
local area.

(8) Any applicant referred to in sub-section (3) or any person
seeking special permit under sub-section (7), aggrieved by an order
of the Competent Authority made under sub-section (4), sub-
section (6) or sub-section (7) may make an application, within
thirty days from the date of the order, to the Divisional
Commissioner and the Divisional Commissioner may upon such
application or suo motu call for and examine the record of the case
for the purpose of satisfying himself as to the correctness, legality
or propriety of any order and may pass such order as it may deem
just and proper and such order shall be final and conclusive and
shall not be called in question in any civil court.

6. Transporter to be abettor.- Whenever the camels are
transported by any means of transport in furtherance of the object
of commission of any offence under this Act, the transporter shall
be guilty of abetment of the said offence and shall be liable for the
same punishment as is provided under section 8 of the Act for
person committing the said offence.
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7. Custody and disposal of camel seized.- (1) Whenever as
a result of search or seizure or as a result of inspection or otherwise
the camels are seized, the custody of the seized camels pending
final disposal of the case may be entrusted by an order of the
Competent Authority to any recognized voluntary agency working
for the welfare of such animals:

Provided that where there is no such voluntary agency in any
local area, the Competent Authority may entrust the custody of
camels to any such agency outside the area or to any other suitable
person, who volunteers to maintain such animals.

(2) Whenever any case is finally disposed of, further orders
regarding custody or permanent entrustment of camel shall be
made by the Competent Authority subject to such terms and
conditions as may be deemed proper.

(3) Any person aggrieved by an order made under sub-
section (1) or sub-section (2) may, within thirty days from the date
of the said order, appeal against it to the Divisional Commissioner.

(4) On such appeal the Divisional Commissioner may after
giving an opportunity to the appellant and the competent Authority
or any other officer authorized by him in this behalf to be heard,
direct the order to be stayed pending disposal of the appeal or may
modify, alter or annul the order and make any further orders that
may be just.

(5) Whenever any camel is seized under this Act the
Competent Authority or the Divisional Commissioner shall have,
and notwithstanding anything to the contrary contained in any
other law for the time being in force, any other Court, Tribunal or
other Authority shall not have jurisdiction to make orders with
regard to possession, delivery, disposal or release of such animal.

8. Penalty.- (1) Whoever contravenes or attempts to
contravene or abets the contravention of the provisions of section 3
shall, on conviction, be punished with a rigorous imprisonment for
a term which shall not be less than one year but may extend to five
years and with fine which may extend to twenty thousand rupees.

(2) Whoever contravenes or attempts to contravene or abets
the contravention of the provisions of section 4 or section 5 shall,
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on conviction, be punished with the rigorous imprisonment for a
term which shall not be less than six months but may extend to
three years and with fine which may extend to five thousand
rupees.

9. Punishment for causing hurt.- (1) Whoever causes
bodily pain, disease or infirmity to any camel is said to cause hurt.

(2) Whoever intentionally causes hurt to a camel shall, on
conviction, be punished with rigorous imprisonment for a term
which may extend to two years and with fine which may extend to
three thousand rupees.

(3) Whoever abets the commission of an offence under sub-
section (2), shall be guilty of abetment of the said offence and shall
be liable for the same punishment as is provided for the said
offence.

10. Punishment for intentionally injuring any camel.- (1)
Whoever intentionally causes grievous injuries to a camel shall, on
conviction, be punished with rigorous imprisonment for a term
which shall not be less than one year but may extend to three years
and with fine which may extend to seven thousand rupees.

Explanation.- For the purpose of this section grievous injury
shall include,-

(1) emasculation (in the case of male camel),

(i) permanent privation of sight of either eye,

(ii) permanent privation of the hearing of either ear,

(iv) privation of any member or joint,

(v) fracture or dislocation of a bone or tooth,

(vi) any hurt that endangers life or which causes the
sufferer severe bodily pain and ultimately renders
unfit or unserviceable.

(2) Whoever abets the commission of an offence under sub-
section (1) shall be guilty of abetment of the said offence and shall
be liable for the same punishment as is provided for the said
offence.

11. Burden of proof.- Where any person is prosecuted for an
offence under the provisions of this Act, the burden of proof that
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he had not committed the offence under the provisions of this Act
shall be on him.

12. Power to enter and inspect places.- (1) For the purpose
of this Act the Competent Authority or any person authorized in
writing in that behalf by the Competent Authority (hereinafter in
this section referred to as “the authorized person”) shall have
power to enter and inspect any place where the Competent
Authority or the authorized person has reason to believe that an
offence under this Act has been, or is likely to be committed.

(2) Every person in occupation of such place shall allow the
Competent Authority or the authorized person such access to that
place as may be necessary for the aforesaid purpose and shall
answer to the best of his knowledge and belief any question put to
him by the Competent Authority or the authorized person.

(3) For the purpose of enforcing the provisions of this Act,
the Competent Authority or the authorized person, in exercising
the powers of entry upon, and inspection of, any place under this
section, follow, as far as may be, the provisions of section 100 of
Code, relating to the search or inspection of a place by a Police
Officer.

13. Person exercising powers under this Act deemed to be
public servant.- All persons exercising powers under this Act
shall be deemed to be public servants within the meaning of
section 21 of the Indian Penal Code, 1860 (Central Act No. 45 of
1860).

14. Protection of persons acting in good faith.- No suit,
prosecution or other legal proceedings shall be instituted against
any person for anything which in good faith is done or intended to
be done under this Act or rules made thereunder.

15. Power to make rules.- (1) The State Government may,
by notification in the Official Gazette, make rules generally for
carrying out the purposes of this Act.

(2) All rules made under this section shall be laid, as soon as
may be, after they are so made, before the House of the State
Legislature, while it is in session, for a period of not less than
fourteen days which may be comprised in one session or in two
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successive sessions and, if before the expiry of the session in
which they are so laid or of the session immediately following, the
House of the State Legislature makes any modification in any of
such rules or resolves that any such rules should not be made, such
rules shall thereafter have effect only in such modified form or be
of no effect, as the case may be, so however, that any such
modification or annulment shall be without prejudice to the
validity of anything previously done thereunder.



25
STATEMENT OF OBJECTS AND REASONS

The Article 51A (g) of Constitution of India enjoins to
have compassion towards all living beings.

Camel is an integral part of the desert eco-system of the
State and has played a very important role in the survival of human
population in adverse desert conditions. Presently, Camel is
presently endangered and in need for initiation of sincere efforts
for its conservation and protection, due to an alarming steep
population decline observed in the recent past.

Several cases of intentional killings of camel and its
progeny have come to light. It has also been observed that a large
number of camels are transported or carried out of the State of
Rajasthan to other States for the purpose of slaughter. The
recurrent famine and scarcity conditions in the State tend to
increase this menace all the more. The existing laws are not
sufficient to tackle this problem.

Agriculture being the main stay of our economy, camel as
a working animal is also the backbone of our agricultural and
village economic structure. With growing awareness for non-
conventional energy sources like biogas, the requirement of dung
of these animals has acquired additional importance apart from its
utility as manure and as a fuel for the rural population. Looking to
the above factors, aged camels, even when they cease to be capable
of yielding milk or working as draught animal can no longer be
said to be useless or unfit.

In order to protect and improve the natural environment
by minimising dependence on chemical fertilisers and pesticides,
and by using natural and soil friendly manure generated as a
biological phenomenon by these camelus animals, as also to have
compassion for such useful living creatures as envisaged in Article
51A (g) of the Constitution, the slaughtering of these animals
needs to be strictly prohibited to implement the spirit of aforesaid
article of the Constitution.

Looking to the social, cultural and economic usefulness
and contribution of camels, and to ensure their conservation, it is
therefore, in general interest to enact a fresh law to prohibit the
slaughter of camels as also to prohibit the export of such animals
for the purposes of slaughter and to regulate, for other purposes,
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the temporary migration or export of such animals in order to
safeguard the camel species and also the interests of public
deriving benefit from them.

The Bill seeks to achieve the aforesaid objectives.
Hence the Bill.

w1 e,
Minister Incharge.

AU ¥ HTede 304 F WIS (W) F Wegs & el
AETATRH Tseqfq AZIET $1 AT

(afafaf: sEar 9.2 (29) fAf2/2014 fas 22 A,
2015 Yv&: WaeTe A, gy #E, 9@ Rfrse afae,
TS faeme @s1, SAR)

R & TUSCUfd Heled o ToEUT 3¢ (T Fl
gfasyr 3R el gaoe a1 ffa &1 fafagde) fowds,
2015 7 AWgasq & IPF g & AT HRd F
AT & 3eJeoq 304 & WUS (W) & TWedsh & HTa0T
A 3ad Q9T # Ty QU wom A g &
STl T 3TeTHlesT fohar &
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MEMORANDUM REGARDING DELEGATED
LEGISLATION
Clause 5 of the Bill, if enacted, shall empower the State
Government to prescribe the manner in which a permit or a special
permit for temporary migration or export of camels may be issued.

Clause 15 of the Bill, if enacted, shall empower the State
Government to make rules for the purpose of carrying out the
purposes of the Act.

The proposed delegation is of normal character and mainly
relates to the matters of detail.

EECICERCN
Minister Incharge.
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(ST TereuTe faurer wam # qEia R smem)
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(FegerTer &oft, warrdy )
Bill No. 16 of 2015

THE RAJASTHAN CAMEL (PROHIBITION OF
SLAUGHTER AND REGULATION OF TEMPORARY
MIGRATION OR EXPORT) BILL, 2015
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(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

A

Bill

to provide for prohibition of slaughter of camel and also to
regulate temporary migration or export thereof from Rajasthan.

(To be introduced in the Rajasthan Legislative Assembly)

PRITHVI RAJ,
Special Secretary.

(Prabhu Lal Saini, Minister-Incharge)



